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SHRI JYO TIRM O Y BOSU: This is 
a very serious matter that Rs. 13 
lakhs, 62 thousand and odd should 
have been kept in a foreign bank . . .

MR. DEPU TY-SPEAKER: Please
take your seat. You cannot keep 
getting up like this and raising all 
kinds o f matters without notice. 
Nothing w ill go on record if  you per
sist.

13.03 hrs.

DEMANDS FOR GRANTS*, 1977-78 
— contd.

M inistry of Energy

MR. D EPUTY-SPEAKER: The
House w ill now take up discussion 
and voting on Demands Nos. 31 to 
33 relating to the Ministry of Energy 
for which six hours have been allot
ted.

SHRI H AR I VISHNU K A M A TH  
(Hoshangabad): Sir, today is a fear
ful day— the day of the guillotine and 
I am sorry to say that my fears and 
forebodings which I had voiced the 
day before yesterday have unfortun
ately come true. A  look at the clock 
shows only five hours are available 
today. m

MR. DEPUTY-SPEAKER: The
Members were so excited that they 
have taken up more time on other 
matters.

SHRI H AR I V ISHNU  K A M A TH : 
You announced that six hours have 
been allotted for the Ministry of 
Energy, but even this quantum of 
time may not be available today for 
discussion on the demands of this 
Ministry. You had also said that the 
time allotted for the Minisry of Ener
gy might be reduced.

I submit that the Ministry of In for
mation and Broadcasting being in my 
judgement, in my estimation, far 
more important than the Energy M i
nistry should not be subjected to a 
desultory casual discussion in this 
House, because it may get only one 
and a half hour or an hour even if  
the time allotted for the Ministry of 
Energy ic cut. I do not want that. I  
would submit, and I, am sure, the 
House w ill agree with me, that the 
Ministry of Information and Broad
casting should have a full-dress dis
cussion in this House in this session, 
either next week or the week after 
the next before the session comes to 
a close. On that understanding, I  
would let the guillotine descend at
6.00 O’clock.

SHRI JYO TIRM O Y BOSU (D ia
mond Harbour): Sir, I  have written 
to you also and I want to make a 
submission in support of Shri Ka- 
math’r submission. A t the same time, 
I would like to point out that v/hen 
Shri Advani lays down a White Paper 
on his Ministry's working, which I  am 
told would be laid in 7-10 days, it is 
better that we have a full-fledged dis
cussion under rule 184 on that White 
Paper. I do hope that the Chair and 
the House would agree with me in 
this regard.

SHRI P. K. DEO (Kalahandi): Mr. 
Deputy-Speaker, Sir, the entire busi
ness of the House is being regulated 
by the Business Advisory Committee. 
They have gone into the priorities of 
the Ministries and allocated time, 
and wc should stick to it. The Busi
ness Advisory Committee is repre
sented by all the parties. Taking into 
consideration that we have fu lly ap
proved the minutes of the Business 
Advisory Committee in this House, 
we should stick to the schedule. So 
far as the importance of the Minis
try of Information and Broadcasting 
is concerned, I  do not want to be
little it. As suggested by my friend, 
Shri Jyotirmoy Bosu, there would be

•Moved with the recommendation the Vice-President acting as President.
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[Shri P. K. Deo]

b substantive motion for a discussion 
on the working o f the M inistry o f In 
formation and Broadcasting under 
Rule 184. I  would submit that there 
should not be any time restriction so 
far as the discussion on the Ministry 
o f Energy is concerned.

HTST :

f  «{t art «rg
% ^  ^ r  fPTtfsT ^TTSTT jf
W f f %  J r t  fV ^ T T  WT3T rfr 3 ft ^ftiTPT 
t  w  ?r?r^T ^ r f ^ r  % f e r

%  3>7T ift'TT ^  I %
T * r f i r ^  far 20 * r ? t^  * m r  t t
fa®5ft % frrPTT f»r?rq;3r f e n

^ « n f r € t  T T  JT^TTT
%  j r f r ^  ir  fV>iii * im r  ^  ^
f%  fsr^TT T O R  5 T 50 t rT T f i*

5r>T spTf <T*S3T ^  ^  t w  % 3T»T^ 
«TT% ^ T ff r r  I STPT ^  ^ T ’T^T f t» U , 2 9
crrcter 5 *r *r «r ?ft ? *r %■ ^ f w r  
*r ^ tt ftr *pnr ^ t  ststft *T5ft ^  

ITS a p ft P c  >T# ? r k  T fT 9T R  T  
?fr*T w ?  i r r r ^ r  ^ tt? ^  ^  i s * r  j t ^ t t  s ft t f t  
s t ^ t t  f e r r  n q r  i s rn r  ^5 ^® =t 1 1%
TTCT W T  *Tf?T I  ? *T»TJT % *n r, 

3*T *T y*T % TTH w  l
*r*?T *TT ? .............(W P W 15T )................

MR. D E PU TY-SPE AK E R : Please
do not bring other issues.

sft W T  HT«T TOT : % *T|fV sF|pTT

|f f% f^nr d <*> jt̂ t t

?r * r t r  § < fr1W T  *r f e n  » r t  
%  * f  5 »TT^ f ^ I T T  f  ^  * jh  * r t r  
^RSFTT TOT VT^TT ^ T ^ rft  f> W  *T«f^
*r  «T5  5* i r t  * r p n t  ?rn^ ^+i(Vii> ^ r r  f s v t v n  
s m  ^ f r r r r ,  J r r t  w f t  *T h w t t

PROF. P. G. M A V A L A N K A R  
(Gandhinagar): Sir, I  want to say
somethinf in support o f the Point of 
Order raised by my esteemed friend, 
Shri Kamath. As you know, he has 
been raising this particular point for 
the last three days consecutively and 
you were good enough to assure him, 
and through him the House, that some 
time at least w ill be available to lh£ 
I&B Ministry, two or three hours to
day. Unfortunately, it so happens 
that we w ill not be able to get even 
fu ll time for Energy Ministry. I  
suggest that there are two possibili
ties, if the House agrees, o f course,—  
and you w ill ask it, whether it agrees 
—we may have only three hours for 
Energy Ministry, 1.00 to 4.00, and v/e 
w ill still have two hours for I & B  
Ministry and then we can have fur
ther longer discussion on the docu
ment which the Minister is going to 
lay on the Table of the House some
time next week. I say this, because 
after the lifting of the emergency 
and after the restoration of the Rule 
of Law  and of democracy in this 
country, it is only now that we can 
discuss freely, and the people in the 
country and outside the country v ;ill 
know what we discuss here, as to 
what exactly happened during those 
19 dark months of emergency when 
freedom of information was com
pletely curtailed. Therefore, my 
submission is this, that this is a very 
vital Ministry. I do not know how 
and why this Ministry of Informa
tion and Broadcasting was rated low 
in priority. I am not a member of 
the Business Advisory Committee. 
But if I  were there, I  would have 
certainly stressed the importance of 
this Ministry and would have plead
ed for priority being given to the 
Ministry of Information and Broad
casting in v iew  o f what had happen
ed during the 19 months o f emer
gency. Having not been there, my 
submission today in the House is this. 
Let us have some time to-day for 
giving vent to our views. I f  that is 
not possible, let us have an assur
ance that during this very  session v/e 
w ill have a fu ll 8 or 10 hour debate,
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i f  necessary spread over two days, so 
that the entire working of the Minis
try of Information and Broadcasting 
can be looked into, both in terms of 
m ed’a, newspapers, Samachar and the 
harassment to journalists and what 
not. A ll those matters may be 
brought before this House to a fu ll 
extent.

SHRI UGRASEN rose—

Mr. D EPU TY SPEAKER: Please
make your submission from your 
sseat.

i f  if  WFT ^ T T

^r^di f  i fsrsrra- wwraf 
*fr 1 1  q r  s rq^  fs n m f

TT «ft W k  ^  % f̂ TTT *mq-

*ft *qr?r ^Yerr «tt f.

q’f f  *r*T*r %t |

f ^ q - ?ft ^  fa 1

*rnr<ffa th t  ^irnTir *ft % <tt?t | *rtr

sr’TTT'JT *f5rT*pr %C\

*r ^>nrfT wfTsr % 3fr 5t?5t ^srar 

| ^tt t  ’j f t  ?r t t t t t  ff, 

JT3n?nr t t  g r t  5HV ^ f i r s  1

ftfft- m  ?u3r f t  *ft ?nrc

55TFST | rft?TT jfl?r%  fa ir

flr*T3T t ’TCT 5nr5?ta ftcft |

ipr #?rf *t, ^  % s w r  Jr ^  *t

?tfa wPTJftqT ^rr^mT jfr^y jR T

*l?t «pT*t ^  eft 5T#t |[Rft «Tt I

5TF3T ^r?TT % ^RrTT <r£f ^  t *TT ^  T 

5ETT5T 5*T *FR> TT?T tft q^T 7T ^  VS  

trwi eft ^ f w  ?rff ft^TT 1 f  w a r  

jf « H M K , f ^ f t  mTRTT, 3 ^  ^PTRTT, 

w ts ft  ^m rsTR-m^t «rr<Tt ' r e ^ ' t  5 f t
^Tf?iT 1

SHRI SO M NATH  CHATTERJEE 
(Jadavpur): During the nineteen 

months we had only a Ministry of

Misinformation. That was the posi
tion. Now that the Ministry of In
formation and Broadcasting has come 
into being again, let us have a proper 
discussion on this Ministry which is 
a very vital Ministry. So, w e want 
a full debate on this.

THE M IN ISTER  OF IN FO R M A
T IO N  AND  BRO AD CASTING  (SH RI 
L. K. A D V A N I ) : I appreciate the
desire of the hon. Member to 
discuss the media in a thorough 
detail. Ever since this govern- 
meht has come into office, it has 
been seized of the fact that during 
the last 19 months the media has 
been abused;- Therefore, a committee 
has been appointed to investigate the 
views of the media and on that, a 
White Paper is being presently pre
pared and it is at the final stages of 
preparation and I hope I w ill be able 
to lay that paper on -the Table of the 
House very soon. I f  the House so 
desires, we can have a full-fledged 
debate on that. The Government 
has no objection because that would 
cover the entire gamut of the Minis
try of Information and Broadcasting. 
That way, even though this House 
would not be able to discuss the De
mands as such, the working of the 
entire Ministry would certainly be 
open lo then.

MR. D EPU TY SPEAKER: I think 
it i3 now the sense of the House that 
we have a fu ll discussion on the 
basis o f the White Paper. There
fore. . . .

SHRI H A R I V ISH NU  K A M A TH : 
May I have an assurance that the 
discussion on the White Paper w ill 
be not only on what is said therein 
but on the working of the entire 
Ministry?

SHRI L. K. A D V A N I: I have al
ready said that the White Paper 
covers the entire gamut o f the Minis
try.

MR. D EPUTY SPEAKER: W e now 
talc? up the Demands for Grants of 
the Energy Ministry.
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[Mr. Deputy Speaker]

Motion moved:

' ‘That the respective sums not 
exceeding the amount on Revenue 
Account and Capital Account shown 
in the fourth column of the Order 
Paper be granted to the President 
out e f the Consolidated Fund o f

India to complete the sums neces
sary to defray the charges that 
w ill come in course of payment 
during the year ending the 31st 
d^y c f March, 1978, in respect o f 
the heads of demands entered in 
the second column thereof against 
Demands Nos. 31 to 33 relating to 
♦he Ministry of Energy.'* *

Demands for Grants, 1977-78 in respect of the Ministry of Enerey submitted to the vote of 
Lok Sahha.

N ^.of
De

mand
Name r f  Demand

Am ">unt of Demand for Grant A m o u r » * f  Dr nr nd fc r Grar t 
on account voted by the tubmitted 10 the vc te < f ihe 

House on 30-3-1977 House

I 2 3 4

Revenue C2pital Revenue C: pitr 1

M INISTRY OF ENERGY

Rs. Rs. Rs. Rs.

3 1. Ministry o f Energy 22,75,000 45*51*000

32. Power Development 17,28,69,000 48,52,31 eco 34j57j39joco 140,5 ,̂62,000

33. C^al and Lignite . 7*67.68,000 113,1 os 00,000 15,35,35,000 211,20,02,000

Mr. D EPU TY-SPEAKER: The Con
gress Benches are em pty----

SJini SOM NATH CHATTERJEE: 
Thsv w ill come back after refresh
ing themselves.

Mr. D EPU TY-SPEAKER : Those who 
want to press their cut motions may 
send slips to the Table within 15 
minutes indicating the cut motions 
they want to move.

Yes, Mr. M. Govindan Nair.

SHRI M. N. G O V IND AN  N A IR  
(Trivandrum ): Now after the ques

tion of political power has been ami
cably settled among all political par
ties through the recent elections, we 
are discussing the question of electric 
power.

I know it is not fair on my part 
to blame the present Minister for the

shortcomings in the working of the 
Ministry of Energy, nor do I want to 
applaud him or compliment him for 
the gains that they have made there
fore, I would try to concentrate on 
one point— i.e., shortage of electric 
power. It is a common knowledge 
that there is a great shortage of elec
tric power in this country excepting 
perhaps Kerala and Gujarat. It is also 
a common knowledge that if  you want 
any economic growth either in the 
industrial sector or in the agricultu
ral sector, electricity is a must. I do 
no! want to go into the percentages 
of cuts. In Madras it is 30 per cent. 
Karnataka is no better. Maharash
tra is no better. So, it is an admit
ted fact that there is a great shortage 
of c-nergy in this country hampering 
our economic growth. Even though 
top priority was given to this sector, 
the target set up for the completion 
of these projects could not be achiev
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ed. Tf the present Ministry wants to 
fulfil the promises that they have 
made and the challenges that they 
have taken up, then they also should 
give top priority for the generation 
o f electricity in our country.

I have been noticing that with re
gard to the generation o f Hydel 
Power the Ministry has a step 
motherly attitude. L p to this date, I 
am sure, we have yet assesed the po
tentialities that are there in our coun
try for generating power from  the 
hydel resources. I know, if  the Cen
tral Government is interested to find 
the necessary amount, something to 
the tune of 1,000 megawatts can be 
additionally produced from  Kerala 
alone. It is the question of funds 
that stands in the way.

Further, a new obstacle has been 
now raised by t'he Ministry of Forests 
preventing the working of all Hydel 
projects. They are taking great inte
rest in maintaining forest reserves as 
such; I am not against maintaining 
the forests. But it should not be at 
tfie cost of more important national 
interests. There is the Silent Valley 
Project in Kerala, planning Commis
sion approved o f it, and even allocat
ed funds. But unfortunately, some 
ecology-minded interests came in the 
way. They were very much impress
ed by the beauty of the place and 
new there is a general order that if  
the Government wants to clear more 
than 10 hectares o f forest land the 
permission should come from  the 
Centre. There is now a Government 
at the Centre who claim to respect 
Constitution in letter and in spirit. 
Forest is not a Central subject. Some
body wanted to put it in concurrent 
list and I do not know whether the 
Government now is going to stick on 
to it. They are thinking of constitu
tional changes which would enable 
the States to get what they have been 
provided for in the constitution. That 
has become a need of the hour. Ex
cuse me for going back to the ques
tion of political power. A fte r the re
cent elections on the political scene 
an entirely new picture has emerged. 
The intelligent electorate has equit

ably distributed political power in 
States to all political parties. A t 
Kashmir you have the govt, o f the 
National Conference with Sheikh A b 
dullah as its leader. In Rajasthan you 
have Jan Sangh ministry. Same is 
the case with Himachal. In U P  you 
have the NB LD  and in Madhya Pra
desh you have Jan Sangh. Although 
they have merged in Janata, they 
want to remain as separate compo
nents. My point is, you have Jan 
Sangh headed Ministry in four pla
ces, the congress in 3 or 4 places and 
even a party like ours, the CPI, has 
a share in Kerala Ministry. In Tamil 
Np.du it is the Anna DM K headed by 
M r M. G. Ramachandran. What I 
want to point out is that an entirely 
new situation has emerged.

[Shri Tridib Chaudhuri in the Chair]

13.25 hrs.

[Shri Tridib Chaudhuri in the Chair]

Previously, the Central Government 
and the State Governments were all 
controlled by one single party. They 
couJd ignore the Constitution^ steam - 
roll anything they wanted.

Now, that situation has ichanged. 
The Central Govt, should end this in
terference in forest matters which is 
a State subject. A t the same time, 
on principle, I am prepared to ac
cept whatever good advice they give; 
they want to maintain beauty of the 
forests. A l l  right. That does not 
m°an that all the hydel projects that 
had been taken up by Kerala or any 
other State should be sacrificed for 
maintaining the beauty.

The LG. (Forests), Delhi has in
formed the Government that they are 
going to convert silent valley into a 
Inational park. We completely dis
agree with it. We want that to be 
converted into a hydel project where
by the people of Kerala and the 
neighbouring States may benefit. The 
eucologists need not worry. W e can 
do it without disturbing the beauty 
of the forests.
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[Shri M. N. Govindan N air]

Take for example Idiki. It has 
underground tunnel and underground 
power house. I f  Silent Va lley is also 
built in the same way and if the gov
ernment decides that there shall be 
no habitation or township there, then 
these forests can be maintained as 
Jhey are. Further the presence ot 
ressrvoir w ill not only help tree 
growth but also help the animal 
growth True, certain areas w ill be 
covered by the reservoir, but the 
overall benefits to the country w ill 
be very much higher than what it is 
to-day. I am not here speaking for 
Kerala alone. I feel that this gene
ration of energy through hydel pro
ject is to be undertaken all over the 
country as there are rivers which 
have very big potentialities. I  would, 
therefore, request the Minister con
cerned to look into this matter and 
appoint a high-power Commission 
which would make a thorough and 
exhaustive study of our hydel poten- 
tial.

There is now an agreement against 
the hydel project. It is said that more 
lime w ill be needed for completing it. 
I  completely disagree w ith that argu
ment. There was a time when you 
had to depend only on masonry dams. 
That took more time for completion 
of the project. But, now, concrete 
dainb— mechanised concrete dams—

can be built up in no time. So, the 
hydel projects can compete w ith the 
thermal project as far as time need
ed for completion of it is concerned 
provided, o f course, the modern tech
niques are utilised. I feel that our 
resources are immense. The whole 
o f Meghalaya region and North-East
ern Region and even Madhya Pradesh 
may be a source. I want someone 
to make a study; I want a high power 
Commission to make a study o f it and 
then take up projects after projects 
because, according to me, hydel pro
jects w ill g ive cheapest power pos
sible. Further, unlike the thermal 
plants, once the projects are complet
ed, there is no problem.

Another point I want to make is 
about the restructuring of the Elec
tricity Boards. The Planning Com
mission and Finance Commission 
have been always harping that the 
Electricity Boards are not giv*ng 
enough returns. The first thing lhat 
you have to do is to re-structure it 
in a scientific manner.

N ow  you claim that the Electricity 
Board as an autonomous public un
dertaking. There are other public 
sefctor undertakings in the country. 
Compare the Electricity Boards with 
them. Do they have one single pie 
bv way of capital? For every pub
lic undertaking , fifty per cent is 

eqi ity and fifty per cent is loan. The 
entire fund of the Board is based on 
leans. Even the loans that you get 
from  foreign countries bearing an 
interest of 2 per cent or 3 per cent, 
when you hand that over to the Elec
tricity Boards, you exact a higher 
percentage. Not only that other M i
nistries are exploiting the electricity 
boards. The State Government wants 
to g ive power at a subsidised rate to 
agriculturists. That is a national 
need. I agree. M y suggestion is 
whatever subsidy you want to g ive to 
the agriculturists in the matter of 
electricity that should be debited to 
the Head of the Agriculture Ministry 
and not to the Electricity Boards. So 
also with regard to industries. So, 
Sir, I  would like to make here a sug
gestion to kindly re-structure all the 
electricity boards in such a way that 
they arc on a par w ilh  other public 
undertakings.

Sir, I would like also to say a few  
words about the electricity workers. 
There should be a national wage 
policy for the electricity board w or
kers. Today the position is' that if  
some State Government decides to 
g ive an increment to its State elec
tricity board employees, the electri
city workers working on other State 
electricity boards start agitating. It 
results in many problems. There
fore, I would suggest to the hon'ble 
Minister that he, in consultation with 
the Labour Minister, should evolve a
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national wage policy for all the elec
tricity workers so that there may not 
be strikes and stoppage of work.

lastly , Sir, I  would like to say 
that the previous government wanted 
everything to be under their control. 
They were of the v iew  that nothing 
can be done effectively f promptly and 
(properly without Centre’s supervi
sion. I disagree with this view. On 
the other hand I would like to sug
gest that i f  you want to achieve some 
results then you must decentralise. 
A t present, the Planning Commission 
makes a lumpsum allocation of funds 
to the State Governments. The Slate 
Governments in turn allocate these 
funds under various heads of expen
diture according to their priority. 
Thereby the question of national 
Priority may go. Therefore, when 
plan allocations are made and if the 
Government of India wants to give 
priority to certain sectors, money has 
to be found by the Centre and should 
be taken out of the State plan and 
when money is allotted to the States, 
it should be earmarked for the parti
cular projects. I f  that is done, I  think 
you w ill be able to take many pro
jects in hand.

Then again the question of trans
mission is a very important factor. 
There is the regional grid and there 
is the national grid. You have to 
spend for them also. Then only you 
w ill be able to follow  a system.

Now, I have to revert to two other 
points. Even though I have been Zay- 
ifig stress on the potentialities of the 
hydel power, unless it is matched 
with thermal power, you cannot be 
fure of steady supply of power. Even 
when I stressed on the need for util
isation of hydel potentialities, I do 
not want you to do it at the risk of 
giving up the thermal projects that 
are already there. You have to build 
them lip. There is already a plan to 
have a few  super-thermal power sta
tions. Now, people are quarrelling 

whether it should be in Andhra Pra
desh or Karnataka or in Tamil Nadu. 
On this silly point we are wasting

time. What I would suggest is that 
steps should be taken immediately to 
start tb(8?n nearest to the coal-pits 
and arrangements for transmission 
should be made sp that power can 
be supplied to any part o f the region. 
Yesterday, there was a talk about a 
power-station which should be Jbene- 
ficial to both North-Bengal and Bihar. 
Therefore, as much as you produce 
hydel power, there should be an 
equal or a little more of the thermal 
power generated. Then only w ill you 
be able to have a steady flow of 
power.

Now, the third thing is the atomic 
power stations. That is another 
source of power. I know it is very 
costly, but with the growing demand 
for power, I would request the hon. 
Minister to consider the possibility of 
encouraging atomic power stations 
also. In Madras there is one atomic 
power station. I do not know at what 
stage it ij now. In North-Bengal al
so there was an idea of starting one.
I do not know whether it is still in 
ccld storage. Therefore, the Minis
ter for Energy should have enough 
energy to persuade his colleagues, 
especially the Finance Minister and 
the Prime Minister, that i f  the plan 
for economic growth and giving em
ployment to everybody in the coun
try are to materialise, topmost prio
rity has to be given for the genera
tion of power in the country. I  may 
m ildly remind the hon. Minister that 
on the sins of the past Government, 
you w ill not be able to survive long. 
It may be possible for this session or 
for another session, but unless you 
tackle these problems--the economic 
■problems facing this country— you 
w ill lead us nowhere. I f  you want 
economic growth, the Minister for 
energy is the key man and he has to 
energise his other friends find get 
enough funds for the working of the 
schemes.

SHRI P. K. DEO (Kalahandi): ' " i  
beg to move:

“That the demand under the head
‘Power Development* be reduced by
Rs. 100.”
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[Shri P. K. Deo]
[Desirability o f tapping Geo

thermal energy in the hot springs 
of Athmalik, Taptapani o f A tari 
in Orissa (15 )].

“That the demand under the head 
‘Power Development’ be reduced by 
Rs. 100.”

TUrgency of uniform develop
ment of rural electrification with 
priority to backward areas (16 )]

“ That the demand under the head 
‘Pow er Development’ be reduced by 
Rs. 100.”

[Desirability o f having a Na
tional Power Grid (17 )]

“That the demand under the head 
'Power Development* be reduced by 
Rs. 100.”

[Desirability of taking up big 
hydro-electric projects by Natio
nal Hydro-Electric Pow er Cor
poration where the resources of 
respective States are lim ited (18 )]

“ That the demand under the head 
‘Power Development’ be reduced by 
Rs. 100.”

[Need for expeditious electrifi
cation of Harijan bastis in Orissa
(19)]

“ That the demand under the head 
‘Pow er Development’ be reduced by 
Rs. 100.”

CDesirability o f harnessing 
hydro-power in collaboration with 
Nepal from  rivers like the Kali, 
the Rapti, the Gandak, the K ar- 
nali, the Baghmati and the Kosi
(20)1

“That the demand under the head 
‘Power Development* be reduced by 
Rs. 100.**

[Urgency of taking up the U p
per Indravati Project Hydro- 
Power Station which w ill gene
rate 600 M W  of electricity (21 )]

“ That the demand under the bead 
‘Power Development’ be reduced by  ̂
Rs. 100.”

[Desirability of tapping solar 
energy to meet the country’s 
power shortage ( 22) ]

“ That the demand under the head 
‘Power Development* be reduced by 
Rs. 100.”

[Necessity o f developing power 
by Magneto Hydro Dynamic pro
cess wherever possible in the 
country (23 )]

“ That the demand under the head 
‘Power Development* be reduced by 
Rs. 100.”

[Desirability of harnessing 
energy from the tide near the 
coast (24 )]

“ That the demand under the head 
‘Power Development* be reduced by 
Rs. 100.”

flDesirability £>f popularising 
Gobar Gas Plant in rural areas 
to meet the power shortage in 
those areas (25 )]

SHRI A. K. ROY (Dhanbad); I beg 
to move:

“ That the demand under the head 
‘Coal and Lignite* be reduced to 
Re. 1’*

[Mechanisation of the collieries 
with imported machines causing 
unemployment amongst miners 
and wagon loaders (35 )]

“ That the demand under the head 
‘Coal and Lignite* be reduced to 
Rc. 1*’

[Elimination of 10000 Hanjans 
and Adivasis from  employment in 
BCCL and EC IL within last 3 
years (38 )]

“ That the demand under the head - 
‘Coal and Lignite* be reduced to 
Re. 1“
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[Failure to provide safety ar
rangement touthe colliery work- 
ers increasing fatal accidents
(4 0 )] ' ’

V : “F _
“That the demand under the head

‘Coal and Lignite* be reduced by
Rs. 100” ^  *

[Failure to return CDS to the 
colliery workers (45) ] 4 t

“That the demand under the head 
'Coal and Lign ite’ be reduced by 
Rs. 100”

[Failure to announce 8.33 per 
cent bonus to the colliery work
ers (46 )]

“That the demand under the head 
‘Coal and Lignite* be reduced by 
Rs. 100.”

[Tim personation of 9 Adivasi 
workmen by non-adivasis in Ten- 
tulmari colliery under B.C.C.L. 
(47 )]

“That the demand under the head 
'Coal and Lignite’ be reduced by 
Rs. 100.”

[D riving out o f 85 adivasi w or
kers from West Mudidih colliery 
under B.C.C.L. by the money len
ders (48 )]

' ‘That the demand under the head 
'Coal and Lign ite ’ be reduced by 
Rs. 100.”

[Employment ,by the Nirsa Mug- 
ma Zone of the E.C.I. Ltd. (51 )]

“That the demand under the head 
‘Coal and Lignite' be reduced by 
Rs. 100."

[A trocity committed on the 
workmen of Ram Kanali colliery 
and their women folk  on 7th and 
8th July, 1977 (53 )]

“That the demand under the head 
‘Coal and Lignite’ be reduced by 
Rs. 100.”

[Assault of C.I.T.U. leaders by 
the goondas engaged by the Su- 
damdih colliery N.C.D.C. on 30-5- 
77 (55 )]

1489 I S — 7

“That the demand under the head 
‘Coal and Lignite’ be reduced by 
Rs. 100." *

V;
[Dismissal o f union representa

tives o f the C.I.T.U. in Amlabad 
colliery in B.C.C.L., Dhanbad
(56 )] r T

“That the demand under the head 
'Coal and Lign ite ’ be reduced by 
Rs. 100."

[Retrenchment o f 500 workmen 
from Damuda and Kessergarn 
colliery during Emergency ( 57 ) ]

“That the demand under the head 
‘Coal and Lign ite’ be reduced by 
Rs. 100.” .;

[Termination of service o f 200 
Adivasi workers from Jogta col
liery, B.C.C.L. (Dhanbad) in last
33 years (58 )]
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W W  <T «Til ĉil̂ i f̂t 4if\>in̂ i 
^nW ? , 3ft %VFR % 9fr*T f , 
^ f t  ^ T  flft  qtvrpft §ttfr xftr
^r% t̂mwt pfVr ^Wt ftfr #
W r ^  ^  ^ r  TTfunrt %

<«T % , #^?r % it «TCTTf

?r ^ v r ,  t f ft  v fi^h T  ^ *  

^rr T t f  1 ^  w r  & %hr m m r #  

«r<t*4Y ^?cft ^ rrw  n̂r̂ T |  «ftr
w vrft W3cit f̂ FT ?*n^ 9ftv*

'»n^T % ^  ^ ^ft

| I ^ T t r ’CTFSr ^T^R T^t 4(M V^+aT 

^ ft fr ^ q r ^ N r t^ t  fisr^rf 

r̂rtr, diT+ mi*i1̂ t Tprt FhH 1

3Tirt̂ T % 5ft% ^ft *TT5fr ^T T O T  | 

fn+TcT't ^ t  ^ft s j t ^ i t  5 ^  

^TT^t d fM ^ I*  ftw r

^ I 5 3RT  ̂ ;Tf^ff ^ g a lW

| CT^nr q r

% ^Tftrr ^ft TT^X 'SpT^rT ^+cT ^ I 

cihh 5rfert %ftx sr^c ni^fl % ^trrf 

% 9qT3T cT  ̂ f ^ R  ?  5 ^  5Tft

f t m  P̂TT I ^ 5  fRTft

| « ftr  ^  ^HTft. t i ^ w w T  ^r 

| w f i f f t «nrc ^ r r

| f  ?ft f^ r «rrf«w % f ^
JOTT ?rri^» W b ft 1

ftr^R «rrsr ^ r  Jr wftR* ^ f ^ r

^TT t  I ^ft -OT 5 W4KI ^TrTT ^ t

t — 1 ; , 
‘The country is rich, but people

are poor*
V^PRT | — W-&FET % t,

erfr?T 5 O T  »Tfl5  ^ I W  ^ 5  ^  

vhr^r % ^ n 8r ^ 5  ^TWnTT %  

v lfiR  * tfa  IT^R ^c l̂*T «^ + K "

^r|f'^fetcft 1 !i



199 D.G., 1977-78 » JULY 14, 1977 , h D.G., 1977-78

*fr *rr strttw

%, fsnrvt^nr, i972*rf?r5rT P t o r

*prt ft F#-^rwri>r ̂  qiH Pfnrr^nn * t,

wt grr f w r  *rr<T i firmer snrr

fatft ift sri*r w v f m  s r ^ t  

v p r t  v r  s ifM n fy^  vrHY ^  i $

♦linnl ^ 'ifl ?3T*nr

tfTWK % S  ITRThnn 

^ R ft  'jtiH >3̂ qTT *ft, %f*F*T 

T̂T y x n r  *FT

^iVi +\̂ T\ ^*1^1 v t  w r^m h %

3T%TH ipft *TFT %

sr^rr ?r$r |  i

st f̂t cT̂ » sftarnr

^T ^TRPQ" A  *T?T ^|cT *HT *Hlfa

1 1  ^  ^ r  % *n?r srirsff *r

*TRT ^T fwycTtVTOT gMi 5̂t

y H l  *t fefHT ir 16—17 SfdTTd

*ri*f vt f t  firsr?ft fa*ft |  sftr ^  *ft

f ® ^  ^  TOt
arm *r, 5f^r ^ r  sncr^x

gsn  «rceftott^t

4t, f  ̂  c f r o t f^  vr, ^ t  ^ m r  

I ,  ^ft «ri ^rift % ^ r r ^ v i  *5— 3r 

*i{, ^irspfr % *\\<i\ *r, 

% m fi,  ^ - q w T ,  ®teT 

t r ^ t , irrf^ **TRt q r  fW^cfl fft j t  

fa rrftR  N r  *ft ^ci®y  •rft ^farr ^  i 

r̂f *rt f t ? *  Jr 

^  ^ f r  w r  f̂ t , f^R ^  wnmgt 

22 SffimcT^, 2 Mfd’VRT sfWt T̂f ift 

f^HRft fifST fptft | ff

*TPT It m i?  + \ i i  ^TgHT ift 

%TR V t 5̂ 11 ^ET ^V

%TTT ^T RTH 3TR7

vR rm i m  % f ^ r o d ^  | «rci. . ,T.
^ftfl VH5I ^RT <rtr ftr^IT

ftW T  WIT ^  fTET ^nf-WPRT srsgw

% *KT WTT % *TPT «ft, ^

^  «r*m <tw t  f e w  ^ t w r^  ftpptt 

MY*nr, ^  wtt % *rre«nT ^  h h sPw

3ft TT SSTTT WT% ST̂ W ^ft 
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DR. B. N. SINGH (Hazaribagh): Coal 
has been recognised a* the primary 
source of energy in India; but I am 
afraid that it is far iiom  establishing 
its mark as an alternative fuel lo r  
India’s rural population. “ Although 
there has been a steady growth in the 
production of coal from 1973-74 to 1975- 
76, i.e. from 78.2 million tonnes to 
98.67 million tonnes, the production 
in 1966-67 was more or less the same, 
as was produced in the previous year. 
The reasons for this stagnation in 
growth is given in the Performance 
Budget o f the Ministry of Energy. It 
reads as follows:

“A fter meeting the coal require
ments o f all the sectors in the coun
try in full, the production had to be 
regulated more or less at the ieve)
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which obtained in the previous year, 
due to this alow growth in demand.”

In chapter 3 of the Report, it has been 
claimed that the coal industry today is 
in a position to meet the country’s re
quirements of fuel in lull. This is not 
the correct picture of the demand of 
coal in this country. Both these tall 
assertions are very far from the truth. 
I am afraid that this negative satisfac
tion which the Department has drawn, 
is derived from the fact that they have 
completely overlooked rather ignored 
the demand of the rural population. 
What to speak of the far-flung rural 
areas i.e. far from ihe coal fields, the 
people o f the villages which are in the 
periphery o f the coal mines in the dis
trict of Hazaribagh in the State of 
Bihar which is one o f the major coal- 
producing districts of India, are starv
ed of coal. They do not get the coal 
that they want. A survey was con
ducted by the National Council c f A l
lied Economic Research, New Delhi; 
and its findings are really revealing. 
These findings say:

“Nearly 100 million trees are being 
cut every year and burnt as fuel in 
the rural and semi-urban areas 
Taking into account that there are 
nearly 580,000 villages in the country 
with an average population of 800, 
the surveys have worked out the 
per capita energy consumption at 
0.8 tonne per annum. Based on this, 
it has been calculated that the am
ount of fire-wo#d used as fuel is the 
equivalent o f (58 million tonnes o f 
coal per annum.”

This is more than 50 per cent of the 
coal produced in India bv th° Coal 
India Ltd. Eve'-y one in this country 
has come to realize how very impor
tant it is to grow, preserve and protect 
our forests from denudation. I f  *elling 
of the trees for the purpose of keep
ing the kitchen fire burning is at the 
fate of 1Q0 million' trees and more par 

- year4 what w ill br left o f ou’: forests? 
I f  we cannot prevent our forests from 
this wanton though necessary destruc
tion- -I deliberately use the words 
‘necessary*— since there is no * alterna
tive fuel which has been supplied to

the rural population, they have to go 
on cutting the timber and cutting the 
forests and thus keep their hearths 
and kitchen fires burning I f  this pro
cess continues, in not too distant a 
future our paddy fields and our agri
cultural lands w ill be converted into 
a big desert. The catrastrophe to
wards which this heavily populated 
agricultural country is proceeding can 
very well be imagined.

So, unless the Government provides 
alternative fuel to the rural population 
in the shape of coal or soft coke, if 
needs be even at subsidised rate?, it 
they do not do this how can they 
stop the denudation of forests, how 
can they stop the e™sion oj valuable 
top soil, how can they prevent famine 
from occurring in our country from 
year to year? There is destruction in 
another field too. Coal India Lim ited 
does not supply soft coke to the rural 
population. There is available in the 
country 117 million tonnes of cow 
dung. Because they are not supply
ing soft coke, because they are not 
supplying coal to the rural areas, 
half of this 117 million tonnes of cow 
dung goes for fuel, which otherwise 
could have gone into agriculture as 
very cheat) manure for increasing tue 
food yield per acre.

Coal India Limited is expected dur
ing the current financial year, 1977-78, 
to produce 104 ir.illxon tonnes cf coal. 
During the Mid-term Appraisal o f the 
Fifth Plan, the coal production figures 
were greatly slasned, and for the year
1978-79 the flgui’2 of production has 
been reduced from l3o million to 124 
million tonnes. The planners have 
done so, because they have not taken 
into account th-a re^uToments of coal 
in the rural jectDr. Wh-in SO rer ccnt 
of the production of coal goes to feed 
the public sector, the private sector 
and, if I may feay. so, the abluent sec
tor in the urban area?, and 10 per cent 
of coal is there as pit-head stock, what 
coal is left for supply to the rural sec
tor? I f  we want our precious forests 
to be preserved, if we want^ to utilise 
cow dung in our fields aVch*ap ma
nure, then Coal India Lirrited must 
raise its production. I f  it cannot b? 
stepped up, at least let us maintain the*
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production figures at the original levels 
before the figures were slashed during 
the M id-Term  Appraisal of the Fifth 
Plan.

I find in the current year's Dudget 
that the allotment for production of 
coal, even as compared to the revised 
estimates of iV75p-7(;, has been reduced 
by Rs. 15 crores. W ith tliis reduction, 
how does Coal India Lim ited consider 
that it is going to step up its produc
tion? W ith this background, I fail to 
understand the logic, the wisdom, in 
closing 54 collieries after nationalisa
tion. These collieries were being 
worked by private owners. I  have no 
disputes about the scheme of nationa
lisation of mines. It has been decided 
that they should be worked in the pub
lic sector; very good; I have no dis
putes to raise. But what I fa il to fo l
low is, what was the reason for closing 
these collieries after their nationalisa
tion. A t the time when the Govern
ment took over the management of 
these private collieries, 54 of their.— 47 
falling in the State o f Bihar, mostly in 
the district of Hazaribagh, and 7 in 
West Bengal— these collieries collect
ively  were raising 30,000 tonnes of 
coal every day, in other words, 10 m il
lion tonnes of coal roughly in the year, 
which used to cater to the needs of 
the rural sector. Now, it mav be that 
Coal India Lim ited is not interested in 
working the small collieries.

They might have got used to work
ing big chunks with massive machin
ery in collaboration with Russia and 
Poland. I f  the C IL  is not interested, 
let it be given to another public sector 
undertaking, Bihar Mineral Develop
ment Corporation, which was started to 
look after the mineral wealth of Bihar 
and its exploitation'. But the C IL  is 
follow ing a dog in the manger policy, 
that neither w ill it work nor allow 
anyone else to work, when there is 
growing need of coal. Had they work, 
ed these mines, apart from solving the 
fuel supply problem or meeting the 
requirements o f the rural sector to a 
g r e a f f t h e y  would have at least

prevented the escalation of unemploy
ment which the C IL  has created due 
to its wrong policies. A t  the time of 
the takeover of these coal mines, they 
were employing 1.75 lakh workers in 
the categories o f managerial, c lerica l 
skilled semi-skilled and unskilled. It 
is the policy of the Janata Government 
that in the next ten years they are 
going to give employment to all who 
are unemployed, but unfortunately by 
closing th£sj 54 collieries where 1.75 
lakhs people were being employed, the 
C IL is creating a new unemployment 
problem instead o f trying to solve the 
existing unemployment problem in our 
country. The worst sufferers due to 
the nationalisation and the closure of 
these mines have been the labourers. 
Their number was 1,50,000, 40 per cent 
of them coming from the District of 
Hazaribagh.

Through the closure of these mines, 
the Government has suffered a three
fold loss; loss in production, loss o f 
employment opportunities and loss o f 
revenue to both the State and Cen
tral Exchequers. Through the closure 
of these collieries, the Bihar Govern
ment has lost, by way of royalty, local 
cesses and sales tax, more than Rs. 5 
crores per annum, and the Central Go
vernment has lost nearly Rs. 3 crores 
annually. I request the hon. Minister 
o f Energy to get this matter examined 
in great depth and, if he finds logic 
in my submission, to immediately order 
the re-starting of these collieries either 
under its own supervision or through 
the Bihar Mineral Development Corpo
ration'.

Coming to safety in mines, appre
hensions were expressed at the time of 
the nationalisation of the coal mines. 
Even today in the Question Hour we 
were discussing this point. The in
crease in accidents only shows the 
careless manner in which the public 
sector Managers are trying to manage 
and work these collieries and also ithe v 
slackness on the part o f the Director
ate o f Mines- Safety. A ll the eminent 
persons appointed by the Government 
to p«4side over the courts o f enquiry
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to enquire into th'e circumstances that 
led to the&e major accidents have held 
that precious'lives have been lost dXie 
to the carelessness of the managerial 
staff. These could have been avoided 
through care and caution. A long 
with* the colliery officers, the officers 
of the Directorate o f Mines Safety are 
also responsible for not exercising 
strict supervision on safety measures. 
Before these collieries were1 nationalis
ed, the attitude o f the Directorate o f 
Mines Safety was pre-labour and anti
management. They used to enforce 
safety measures in the mines with 
great firmness. But 1 And that after 
nationalisation, the attitude of the offi
cers of the Directorate is pre-manage- 
ment and anti-labour: I would, there
fore, like the Minister, rather the 
Labour Minister, to see that their atti
tude, i f  it is not pro-labour, let it be 
neutral. Let them see whether all 
safety laws are properly observed by 
the collieries so that accidents do not 
occur.

When collieries were being run in 
the private sector, for any offence 
under the Mines Safety Act, the owner, 
the director and the manager o f the 
colliery used to be prosecuted. Since 
the Government took over the mana
gement of these collieries, for reasons 
best known to the bureaucracy, the 
Managing Directors of these collieries 
and the Chairman of the C IL  are not 
being prosecuted which is against the 
law. The law says that the owner anid 
the Managing director are to be pro
secuted. Because of this intentional 
omission, you w ill see that'there is a 
carefree attitude in the collieries and 
officers do not observe safety rules 
scrupulously. I would^ request the 
Minister to see that whenever there is 
any mining offence or violation o f any 
safety laws o f violation o f rules and 
regulations under the Mines Act, the 
Managing Directors o f these collieries, 
the Chairman o f the C IL  and other 
managerial staff should be prosecuted. 
I f  it  is dcme, I  am sure the number 
of fatal accidents w ill be reduced con
siderably because they w ill then see 
that all the mines safety laws ave 
properly observed in th e  collieries.

There is an urgent need o f having 
good relations with the labour. The 
labourers are-being prosecuted for m i
nor offences vindictively. The officers 
are not prepared to sit at the round 
table with the labourers in order to 
negotiate and settle their genuine grie
vances. I f  healthy working conditions 
are to be introduced and a sense of 
participation inculcated in the minds 
of workers; then bossism must end.—

The living conditions of the workers 
are very pitiable. There is grass inade
quacy of the houses. The C IL  em ^oys
6,45,000 workers and the number o f the 
houses taken over at the time o f na
tionalisation and hutment^ constructed 
since then and those under construc
tion, is 1,63,591. This means that the 
number of houses is very much’ below 
the number of workmen enrolled by 
the<€IL. 75 per cent o f the workmen 
are still without houses. ~ I  would re
quest the hon. Minister to have the 
construction work speeded up so that 
these -labourers, these workmen, can 
get a : roof over their heads and are 
not to live in improvised palm-leaf 
huts indefinitely.

t  nave also to request the Minister 
that while taking up new construction 
work, he should allow a bit more of 
plinth area. The dhduras that exist 
now are no better than pig sites. They 
are so huddled up together that they 
are just human stables. There is no 
privacy in the houses that have been 
allotted to the workmen. So, when 
new houses are being constructed, they 
should be properly spaced, they should 
have a little more of breathing space 
and a little more of plinth area o f 
the comfort o f the workmen.

This moves me to the next important 
point o f pure drinking water. It is a 
matter of grefil pity th$t even after 
3o years of democratic socialist rale 
o f the Congress, we have not been 
able to supply pure drinking w a ter to 
the workmen. A t the time o f  nation
alisation of mines, a population o f  
1,93,655 was covered in the pure drink
ing water scheme. Sind î Nationalisa
tion, an additional coverage o f  6,12,050
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persons has been provided. Assuming 
a fam ily o f five members to each 
worker, the requirement of water is 
for 32,25,000 persons. Therefore, 24 
i&Kh workmen are still drinking the 
contaminated pit water, thus falling 
u prey to all sorts of water-borne dis
eases. 1 would request the Minister 
to instal water purification plants. 
These are not very expensive. There 
is plenty of water inside the pits which 
can be chlorinated, pumped up and 
supplied as pure drinking water to the 
labourers o f the mines.

Another important point is w ith re
gard to the employment policy of the 
C lL  and its subsidiaries. I am con
cerned with the collieries which are 
working in the two divisions of Chota 
Nagpur. Chota Nagpur is considered 
to be very rich in mineral deposits. 
There are plenty o f industries too both 
in the public sector and in the private 
sector. Ordinarily, anyone would 
think, with this background, w ith the 
industrial growth of the area, that the 
people o f Chota Nagpur are very well 
off. Though it may sound paradoxical, 
the deduction is not correct. Because 
of the inherent simplicity o f the peo
ple of Chota Nagpur, they have been 
continuously ignored, exploited, over
looked and continuously pushed back 
with the result that they continue to 
be backward and continue to suffer 
utter poverty in their land of plenty. 
Even against the vacancies o f Class I I I  
and Class IV  categories, the people 
from outside are recruited for the jobs 
of clerks, durwans and even sweepers. 
The people of Chota Nagpur are not 
preferred. The people are brought 
from outside. I  would request the 
Minister of Energy, the Minister o f 
Industry and the Minister o f Labour 
to issue strict orders that when' the va
cancies in Class I I I  and Class IV  cate
gories are to be filled up, the local peo
ple o f Chota Nagpur should only be 
eligible for such employment. For 
higher jobs where skill and talent are 
needed, if the people of Chota Nagpur 
can offer matching qualifications, if  
they are equal in all other respects, I  
would suggest that the people of

Chota Nagpur should be preferred to 
others. I f  the Government agrees with 
this policy and, I  do not see why they 
should not agree because it is the 
policy o f the Government to remove 
regional imbalances, to uproot back
wardness, then we can bring forward 
those people who have been suffering 
for these days. This is also to which 
our Party is committed. So, i f  we 
agree, I am sure that in not too a dis
tant future the people of Chota Nag
pur w ill find a place of honour and 
w ill be respected by their more afflu
ent brothers outside. W ith these 
words 1 support the Demands of the 
Ministry of Energy.

SHRI R. V E N K A T A R A M A N  (M a
dras South): Mr. Chairman, Sir, this 
demand is perhaps the most important 
demand in our administration because 
without power, without electricity, it 
is not possible to develop any other 
branch of economic growth, be it in
dustry, agriculture, communication, 
transport or whatever it is. Therefore, 
this is the most important infrastruc
ture that is required for the economic 
growth and I feel that we should give 
greater attention to this particular de
partment of administration.

Actually, the Estimates Committee 
mentions that next only to Defence 
the Department of Energy must get 
the highest priority in allocation o f 
resources. I  am putting a very strong 
plea in favour of the Department of 
Energy for larger resources and better 
consideration because I  consider that 
unless we develop this particular De
partment, unless we are able to make 
great progress in this field, all other 
fields will suffer.

Let me briefly touch a few  points 
with regard to the achievements in the 
last few  years. In the last few  years, 
we have been adding at the rate o f 
1.62 million kw of energy every year. 
Then our 1 thermal generation effici
ency has gone up. Actually, we were 
producing only 3000 kwh from every 
kw of installed capacity and now we 
are producing 5000 kwh out of the 
same installed capacity. I  am glad
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that the Beas Sutlej Project which 
is a marvel o f engineering has 
been completed. I had something to 
do with itv and therefore, I  know the 
difficulties involved in it. There are 
two tunnels o f about 13 km in length, 
an open channel and a very important 
dam. A ll these things have been 
completed very successfully.

In  rural electrification, in 1975-76, 
1.85 lakh and odd villages were elec
trified. In the next year, practically 
tw o lakh villages have been electri
fied. As far as pump sets are concern
ed, from  27 l^khs it has increased to 
nearly 30 lakhs during the last year. 
These are on the credit side.

N ow  looking at the future, unfor
tunately, the power generation appears 
to g ive a lot of scope for better deve
lopment and in fact it causes con
cern. Over the entire plan period, 
we have always fallen short of the 
target we have set. In the First Plan 
period, our shortfall was only 15 per 
targetted 3.50 million kw, but we 
targetted 3.50 million kw, but we 
performed only 2.25 million kw re
sulting in the deficit of 35.7 per cent. 
In the Third Plan, we targetted 7.04 
million kw, but our achievement was 
4.52 million kw resulting in the de
ficit of 36 per cent and in the Fourth 
Plan period, our deficit was nearly 
50 per cent. As against the plan tar
get of 23 million kw, we ended with 
16.6 million kw. In 1974-75, we have 
achieved 1.7 million kw and in 1975-76 
we have achieved 1.8 million kw, 
thus bringing the total to nearly 20 
million kw. By adding 1.7 million 
kw last year we have reached ro
ughly 22 million kw of energy.

Now, ihe Fifth Plan target is 33 
million kilowatts and the shortfall is 
11 million kilowatts. It means that, 
in the next two years, in the current 
year and in the next year, we w ill have 
to achieve at the rate of five to six 
million kilowatts of installed capacity 
in a year which is clearly beyond the 
realm of possibility. ( Interruptions) 
The performance has always been 
poorer than the promises. People

come and promise the Planning Com
mission that they will perform many 
things and on the basis of their pro
mises, the Planning Commission allows 
certain investments. But unfortunate
ly  the performance has been poorer 
than the promises. Not only that, the 
costs have been going up. I w ill give 
the figures later.

I would draw the attention of the 
House to this very important aspect, 
namely, at the end of the Fifth Plan 
period, we w ill be left with a deficit 
of 11 million kilowatts, and this is 
going to a fleet very seriously our de
velopment in agriculture, industry, 
communications and every other aspect. 
The chronic shortage is reflected in the 
power cut which has been found 
throughout the country. In 1975, 
except two States, Gujarat and Kerala, 
all the other States suffered power- 
cuts. It is a very regrettable state of 
affairs. A ll the States except Gujarat 
and Kerala have suffered a power-cut 
and this is likely to continue in the 
years ahead because the shortfall in 
the Fifth Plan period is going to be 
of the order of 11 million kilowatts.

Now I have a suggestion to make in 
this regard. Power planning should 
be done not on the basis of Five-Year 
Plans but on the basis of a long term, 
or even longer term than ten years. I 
would suggest that a plan be drawn 
up for power position upto the end of 
this century, 2,000 A.D., what w ill be 
the power that w ill be reqjired at the 
end of this century and then work 
back on the basis of our requirements 
and then say how much w ill have to be 
done in each Plan period. I f  you do 
that, we may be able to organize better 
our generating capacity. Now we plan 
only for a period of five years, and as 
most of our schemes spill over five 
years, it becomes difficult to organize 
our entire production programme over 
a long period and certain distortions 
occur. My suggestion is that the M in
istry may take up with the Planning 
Commission the idea of having a long
term projection, nearly 20-year projec
tion, by which they w ill achieve a
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particular level of generation. In this 
connection, it may b ^  useful to compare 
what the other countries have and see 
whai our target should be. I shall not 
quote the United States of America 
which is one of the biggest power con
sumers and where it is 418 million 
kilowatts; in the USSR it is 186 million 
kilowatts. It would be better for us 
to compare ourselves with Yugoslavia 
where it is 85 million kilowatts now 
and it is further going up. Japan also 
has 85 million kilowatts. My estimate 
is that, if  you want to have a fairly 
comfortable power position at the end 
o f 20 years, you w ill have to plan 
for 150 million kilowatts o f energy—  
at the end of this century. It is only 
then we w ill be able to organise our 
power generation during the entire 
period and prevent any shortfalls dur
ing the period. One of the reasons 
for the shortfall is the poor estima
tion o f cost as well as the time re
quired for the project.

I  w ill cite only one or two examples. 
The Salal Project which was sanc
tioned in 1970 was estimated to cost 
Rs. 55 crores and it was estimated 
that we w ill establish three units o f 
290 mw; the revised estimate is Rs. 
225 crores (i.e., it has gone up by more 
than 400 per cent) and the new 
generating capacity is 345 mw (i.e. 
about 27 per cent). Now, you can 
compare the cost: the estimated
cost was Rs. 55 crores but within just 
five or six years the revised estimate 
became Rs. 222 crores. It is not only 
that: It is said that this project w ill
be commissioned only in 1982 while it 
was sanctioned in 1970. That means 
that we want 12 years to complete a 
power project. I do not know whether, 
if originally th* suggestion had gone 
to the Planning Commission that it 
would cost Rs. 222 crores and would 
take 12 years to be completed, they 
would have accepted this scheme or 
not. Anyway, this merely shows how 
unrealistic our estimates are and how 
very casual we are about the time we 
take to complete a project.

The same thing can be said about 
the Siul Project. Sanctioned in 1970,  ̂
the original estimate was Rs. 20 crores 
but the revised estimate is Rs. 92 
crores.

* I am submitting this only to show 
that the norms relating to the capital 
cost as w ell as the time for commis
sioning the projects have never been 
adhered to. Whether it is * a hydro 
project or a thermal project or a 
nuclear project, we have never adher
ed to the time or the cost originally 
estimated for the projects.

I have sat on both sides of the 
Table and 1 can therefore say one or 
two things. The State Governments 
always give an under-estimate of the 
cost of the projects as w ell as of the 
time that would be taken to complete 
them. On the other side, the Central 
Government has some very theoretical 
norms and it w ill not approve the 
schemes unless these theoretical 
norms are satisfied. So, between 
these two, they give the Planning 
Commission an estimate, both in 
regard to time and the cost, which is 
totally untrue to their own knowledge 
— that is, the knowledge of the persons 
who are submitting the schemes and 
the knowledge of the people who are 
sanctioning these schemes.

SHRI M. N. G O VIND AN  N A IK : 
Why do they do it? Is it only to con
vince the Planning Commission that 
the State Governments and the Central 
Government do this?*

SHRI R. VENKATARAM AN: It is
really to get the schemes passed: We
are trying to pass a camel through 
the eye o f a needle! This is how it 
has been going on. So, now at least, 
let us start with a clean slate. L et us 
make a realistic estimate, both of the 
time and the cost, and then sanction 
schemes on that basis so that we may 
know when the projects w ill fructify 
and when the power w ill become 
available. w

Similarly, we should also know 
what the cost would be. Take, for
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instance, the Fourth Plan. The amount 
sanctioned was Rs. 1250 crores and the 
actual expenditure was Rs. 1550, but 
the performance is only 50 per cent 
which means that, for each kilowatt 
o f energy generated, the capital cost 
has gone up twice and, therefore, the 
cost o f the electricity supplied to tk# 
people has gone up twice. W e are 
living in a time when utmost economy 
is required, when we want to produce 
electricity as cheaply as possible for 
the people; yet we find this kind of 
things taking place— that is, the ex 
penditure remains the same but the 
performance is only 50 per ce»t, 
resulting in doubling the cost o f the 
projects.

I would therefore submit that the 
Government has got to do a great deal 
in the matter o f thinking about the 
projects which are put forward or 
approved.

There is another reason also. We 
have not utilised the indigenous capa
city in our country. We are always 
bitten by the bug of size and scale. 
W’hen we could produce 60 megawatt 
sets in our country, the Ministry or 
whosoever was concerned, insisted on 
110 megawatt sets. When the BHEL 
developed the capacity to produce 110 
megawatt sets, the insistence was on 
200 megawatt sets. And now when 
we have achieved the capacity to pro
duce 200 megawatt sets, the talk in 
the air is that, we must install 500 
megawatt sets. I went to Yugoslavia 
when I was the the Minister for Elec
tricity to see their projects. A t one 
place, they had a series of 50 megawatt 
sets. I  asked them, why they had a 
series o f 50 megawatt sets; it would 
have been more economical to put in 
100 megawatt or higher capacity sets. 
The answer was that this was the 
capacity that they had at that time 
and they could produce at that time 
50 megawatt sets and, therefore, uti
lised it. Had we also done sim ilarly 
during the earlier period instead of 
going in for larger capacity sets on 
the plea that there was economy of 
size and scale, we would have done 
much bette^ than what w ,ehave done.

Even now my suggestion to the G ov
ernment is that they should standar
dise on the 200 megawatt sets for the 
F ifth  and Sixth Plan period w ith in
terchangeable parts and components. 
Let us install at each Thermal Power 
station five 200 megawatt sets, instead 
two 500 megawatt sets. 500 megawatt 
sets are qot being manufactured here; 
these have to be imported and we w ill 
have to spend foreign exchange for 
that. Taking all these things into 
consideration, my suggestion is that 
we standardise our equipment and we 
should see that we use them as we 
produce. I f  the idea o f using 200 
megawatt sets is adopted, we w ill be 
able to do much much faster and 
quicker than we would have done 
with 500 megawatt sets to come from  
other countries.

I would also like to make a sug
gestion in this regard not because Shri 
Ramachandran is my friend, but for 
valid reasons. The railway workshops 
and the P&T workshops are under 
their respective controls. Why not 
allow the BHEL to go under the con
trol o f the Energy Ministry? It would 
then be possible for the Energy Minis
try to plan their production, match 
their manufacture with the require
ments and also observe the delivery 
schedules. I know on previous occa
sions, there was such a hiatus between 
the Ministry of Industry and the M in
istry of Pow er that one would not 
buy the products from the other. One 
Department of the Government would 
not buy a product from another De
partment of the Government. There
fore, it is better that you transfer 
BHEL and the associated units at 
Bhopal, Hardwar, Ramachandrapuram 
and also Tiruchirapalli to the charge 
o f the Ministry o f Energy so that we 
may at least have coordination bet
ween the two.

So far as the location of these super- 
thermal power stations is concerned, 
there is a great argument whether 
these should be located on the pithead 
or consumption place. It is a question 
of economy in each case; there is no 
general rule vry»cb be applied. IT
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you establish a super-thermal power 
.station at the pit-head, you have to use 
high tension wires lor the purpose of 
.carrying power to long distances, 
otherwise the line losses will be great.
In our country, we have hardly 230 
KV  lines, while the development in 
the other countries has gone upto 600 
and 800 KV to reduce the transmission 
josses.

It is a matter to be calculated in 
/each case. There is no general rule 
that if you have it in the pithead, it 
will be cheaper. Other people say 
that if you have it in the consumption 
areas, it w ill be cheaper. In each case 
it depends upon the relative position 
and the economy of operation and one 
has to calculate on the basis of invest
ment in the transmission and the line 
losses which will occur so that you 
may be able to arrive at the right con
clusion. - I ] . |

On this occasion I will urge that if 
a super-thermal power station is going 
to be set up at Neyveli, it cannot be 
sustained at the present level of lignite 
production in the area and a second 
mine cut will have to be necessarily 
ordered. I think it has already been 
mentioned and I think it is already 
within the knowledge of the Govern
ment and I hope they will immediately 
take action. It will take a long time 
to develop a mine—to remove the 
over-burden and then to mine the 
lignite, etc. Unfortunately, in our 
country, lignite is in a far deeper 
place than it is in the other parts of 
the world. Therefore We have to go 
nearly 200-300 ft down. It is an 
open cast mine and a second mine will 
have to be sanctioned. Otherwise, 
there is no use in having a super-ther
mal station there....

SHRI M. N. GOVINDAN NAIR: 
What is the estimated investment?

SHRI R. VENKATARAMAN: For
the second mine cut? . . . . I  do not 

' know.
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SHRI T. A. PA I (Udipi): I think it 
is Rs. 600 crores.

SHRI R. VENKATARAMAN: Well, 
I will not detract from all these pro
jects.

Sir, 1 want to make one simple sug
gestion for increasing power ir  a very 
quick manner. Of course, I made a 
simple suggestion how to control 
monopolies. Similarly, I will make 
one or two very--simple suggestions.

Thermal stations have high capital 
investment and high consumption 
costs because it consumes coal. Hydel 
stations have high capital costs but low 
consumption costs because it requires 
only water, whereas if you take up 
number of “run of the river’1 schemes, 
schemes are cheap, the cost will be 
low, the execution will be early and 
we will get a lot of power within a 
short time. We are always after big 
things which are a mirage that we are 
chasing. If you do have a number of 
small stations, the sum total of benefit 
that will accrue out of them will be 
far greater than one big project. Here,
I will suggest that there are a number 
of projects which can be undertaken 
on the run of the river. The Energy 
Survey Committee has made this cal
culation and has said:

“The unutilised hydro-electric 
power in the country is of the order 
of 29.5 MKW. One-third of this re
presents the potential of the run of 
the river projects. This does not 
require expensive investigations as 
dependable power drafts have been 
estimated on the basis of gauged 
data available for Himalayan rivers 
for fairly long periods.”

I am sure these are with the Ministry 
and they could take it up immediately 
so that within a very short time they 
could put through a number of rua 
of the river stations whereby they can 
avert power shortages.

*

While on this subject, I would also 
like to mention, that there is a very 
good project between Mysore and
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Tamil Nadu op t^e borflef, the Hoge-. 
nekal Project which on the rite** 
Kaveri. It  has been investigated and 
it has been almost approved, I  should 
say, by the then government, but It 
did not go through. This is a pro
ject which w ill give 800 M W  of 
power. The cost can b# shared bet
ween the two States and the power 
can be shared. A lternatively, the 
Centre may take it up under the Cen
tral Generation;Scheme and then dis
tribute it according to the needs o f the 
region. 1 am not particular whether 
it should be inter-State or at the 
Centre. My suggestion would be that 
this should be taken up immediately 
and investigated.

Regarding tidal wave projects I  wish 
to say something. Natural source as 
you know, is always cheap. I have 
seen the La Ranee project in France. 
This is a tidal wave project. This 
works during the high tide. A t that 
time water rises and goes into the 
river and when it goes number of tur
bines are motivated. When the tide 
goes down the water flows from the 
river into the sea and then the pro
cess is reversed. By this system they 
generate electricity. You have 10 
M.W. units and so on. The cost of 
generation is very cheap. I  don’t 
know if  there is any place where we 
could have that kind of tidal wave. I  
was told that you should have 5 metres 
of tide in height and if that is avail
able you can give priority to this k in j 
of project. In everyone of the estua
ries o f the big rarer you can try that. 
This is one of the things whict I  want
ed to say.

The state of the State Electricity 
Boards is in utter confusion. They 
are running in the red. The Sixth 
Finance Commission has stated that 
the arrears of interest from the State 
Electricity Boards to State Govern
ments would be of the order of Rs. 400 
crores. Very few  State Electricity 
Boards are able to earn 8 per cent on 
the capital invested. There was a

committee which went into the work
ing of the State Electricity Boards, 
and that committee recommended that
11 per cent return should be earned 
by each of the Electricity Boards. 
That would have been possible if they 
followed the two phases which were 
suggested. The first phase was that they 
should adjust the working expenses, 
the interest charged and the deprecia
tion and the second was to get 11 per" 
cent return including the electricity 
duty. It has been suggested to the 
Committee that so far as the Electricity 
Board's loans are concerned they could 
be treated part as equity and part as 
loan on the ratio 1 :1 . I f  you can 
have half of the advances as equny 
and half of this as loan you may be 
able to improve matters.

While on the subject I wish to refer 
to one of the recommendations of the 
Punblic Undertakings Committee' 
which should receive the serious con
sideration of the Ministry. It said 
that the Centre should assume statu
tory power to direct transfer of sur
plus power from one State to another.
It can arbitrate on disputes relating to 
rates for export of power by E lectri
city Boards. I f  this is done, number of 
disputes arising all over the country 
in this regard could be solved. I f  this 
is done perhaps we w ill be able to 
share the power and the A ll India 
Grid which is coming w ill enable us 
to share whatever power is available 
in the country amongst all the States.

•SHRI A. MURUGESAN (Chidam
baram): Hon. Mr. Chairman, Sir, on' 
behalf of the A ll India Anna D.M.K. I 
rise to say a few  words on the De
mands for Grants of the Ministry o f  
Energy. A t the very outset, I would 
like to pay my congratulations to the 
hon. Minister of Energy who hails 
from Tamil Nadu.

Sir, it is exiomatic that industrial 
growth is the essential prerequisite for 
economic development. None can dis
pute that the primary requirement for

The original speech wag delivered in Tamil.
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‘[Shri "A. Murugesan] 
industrial growth is power. In  other 
words,'power is the life-breath o f eco
nomic development. I I  the power 
generation is not cared lor, then the 
economic development is neglected.

During the past thirty years, wa 
have been able to exploit only 22 per 
cent of the hydro electric power 
potential in the country. I f  to-day 
there is acute shortage o f power 
throughout the country, it is due 
mainly to power projects not having 
been implemented vigorously and ex
peditiously. W e have the potential 
to  produce 252̂ 57 M W  of electric 
power, but we have so far produced 
only 6461 MW. This also substan
tiates my contention that by neglect
ing the gneration of power we have 
hindered the economic progress in the 
country.

Sir, the pace of economic develop
ment is accelerated if  the entire rural 
area of our country is supplied with 
power. Out of 5.75 lakh villages in 
the nation, only 1.95 lakh villages 
have been connected with electric 
supply. This also proves the fact o f 
our callous attitude towards power 
generation.

Ih Tam il Nadu, there is no scope for 
any hydel project, and therefore only 
thermal plants should be planned. So, 
it has become essential to sanction the 

-second-mine cut in Neyveli. Then 
only we w ill be able to execute and 
run the super Thermal Plant w ith the 
help of lignite produced in the second- 
mine cut in Neyveli. The hon. Minis
ter of Energy should exert his energy 
in getting this sanctioned from his 
colleague, Shri Biju Patnaik.

In April, 1977 there was 40 per ceat 
power cut in Tamil Nadu and it was 
raised to 50 per cent in May, 1977. I f  
the recurring paucity o f power is to be 
solved, then the projects taken in 
hand must be executed promptly.. 
The hon. Minister o f Energy, who 
fought the Parliamentary elections in 
alliance with the D.M K., has blamed 
*he D .M X. Government’s inefficiency

fw rurinlnj the power projects. There 
is another factor also Which should be 
looked intb by him. The machinery 
supplied by B K E L  has proved to be 
defective, whitih in turn affected the 
power generation. Th * fcon. Minister 
should take up this issue with the 
BHEL, &nd ensure that quality equip
ment is supplied the BHEL for 
p6Wer projects.

In  Tam il Nadu 12000 pumpsets, as 
on 1-3-1977, are awaiting power con
nection. Unless the pumpsets are 
given power connection agricultural 
production cannot be augmented. I t  
is being mentioned that the first unit 
of Tuticorin Thermal Plant, which is 
to be completed in 1978-79, may be 
delayed further. I  would like to know 
the reasons for such delays in the 
execution of power projects. The 
Tam il Nadu Government has submit
ted to the examination o f Central 
Electric Authority 330 M W  Mettur 
Thermal Plant. If  at least 50 per cent 
of the anticipated power demand in 
1983 in Tamil Nadu, i.e., 5022 MW, is 
to be met, then this project must be 
approved and executed without delay, 
on a war footing. Since 1965 we have 
been talking about Pandlvar-Ponnu n- 
puzha Power Project. The Planning 
Commission gave its approval in 1968. 
The Central Electric Authority hai 
given its views only in April, 1977. 
I am sure that the hon. Minister of 
Energy w ill clarify why such a long 
time should have been taken in this 
case. I appear to him that this pro
ject also must be takfen up for execu
tion at the earliest.

The first unit of Kalpakkam Atomic 
Power Plant shoul^ have been com
pleted by 1973-74. It is fe lt autho
ritatively in the official circles that 
this project may not be completed 
even after 4 or 5 years. I request 
that the hon. Minister o f Energy hail
ing from  Tamil Nadu must take per
sonal ihterfest in completing the pres
tigious project o f Tam il Nadu.

Sir, the coal based Thermal Plants 
produce 54 per cent power o f the to-'jl 
power generated in the country. A t
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the moment we have 146 lakh tonnes 
of coal This is the time for planning, 
more coal-based Thermal Plants in 
Tam il Nadu So that the power problem 
o f Tam il Nadu can be solved once and 
for all. As on 31-3-1977 there were 
6.45 lakh workers ̂ ln the public sector 
coal industry, out o* whom only 1 45 
lakh workers have got residential ac
commodation. The remaining 5 lakh 
workers live  in filthy environment. 
In 1976, the coal workers were com
pelled to go on strike demanding 
minimum basic amenities o f life, 
which resulted a loss of 1.50 lakh 
tonnes of coal production. I f  the 
Government wants to step up coal 
production, then the only alternative 
is to accord all basic amenities for the 
workers whose work is both hazard
ous and ardouous.

W ith these words I  conclude my 
contd.

15.00 hrs.

STATEM ENT RE. DEATHS DUE TO 
CONSUM PTION OF POISONOUS 

LIQ U O R  IN  D ELH I

THE M IN ISTER  OF HOME A F 
FA IR S  (SH R I CH AP A N  S IN G F ): 
Sir, it a matter o f deep regret th it 
some deaths due to consumption of 
poisonous liquor have occurred in 
Delhi last night# as also this morning 
According to information available so 
far, 7 peTsons have died, 3 in W illing- 
don Hospital, 1 in Irw in  Hospital and
3 in Karol Bagh area. 3 persons ad
mitted in the W illingdon Hospital for 
consumption of poisonous liquor are 
still under treatment. 7 separate cases 
are being registered by the police u/s 
304-A IPC in connection with this 
matter. The fcrim « Branch o f the 
Delhi Police is being entrusted with 
the investigation of these cases. The 
District Magistrate, Delhi, has also 
ordered an enquiry by an ADM  re
garding the cause of deaths and other 
related matters. The SHO, Karol

Bangh, the SI in charge o f the area 
and the beat constable have been 
placed under suspension fdr their 
failure to take preventive action in 
regard to distillation/sale o f poisonous 
liquor in the arfca. Action is also be
ing taken by the Excise Commis
sioner , Delhi, to get the liquor in 
various shops chemically analysed.

15.02 hrs.

DEMANDS FOR GRANTS, 1977-78—
contd.

M inistry or Energy— contd.

SHRI A. K. ROY (Dhanbad): Mr.
Deputy Speaker, Sir, at the very out
set I  wish the Minister of Energy would 
be more energetic in dealing with the 
affairs in the Ministry of Energy be
cause it is not only that the things are 
stationary but also we have reached 
a point where we are feeling that we 
have started going back from where 
we started.

Mr. Deputy Speaker, Sir, there were 
three causes for nationalisation of the 
coal industry. First, slaughter mining, 
bad mining and wrong mining; Second, 
scuttling in production and thirdly bad 
industrial relations. Sir, coal is the 
nucleaus of energy as 57 per cent of 
the entire energy in electricity comes 
from coal only. In the industrial area 
coal has been accepted as the nucleaus 
on which the entire citadel o f our 
energy pattern has been made. I want 
to know from the hon’ble Minister 
whether he has gone deep into it that 
not only the very basic idea on which 
we did nationalisation has been lost 
sight of but also the fundemental pro
position, namely, the recommendations 
of the Fuel Policy Committee are going 
to be reversed. Sir, today when the 
world is moving not only from the coal 
age but also from the petroleum age 
to the nuclear age we still stand in the 
fire-wood age where the industrialised 
countries were in the beginning of the 
19th century.


